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The applicant has preferred this applicztion
under Section 19 of the Administrative Tribunal Act seeking

the relief of compassionate appointment,

It is stated that Shri Desh Raj, husband of
the spplicant was appointed as a Fuintsman in North Eastern
Railuway, while he was posted at uuydhiya Khurd Rly 3tation
an enguiry was held in which he was found guilty and puni=-
shment of removal from service was imposed on him vide order
dated U3-07-91, Jesh Raj preferred an appeal against gﬁe
order of removal which was rejecged vide order dated 28-8-91,
Shri Desh Raj after removal from service, died on 18w03=33,

hence the applicant has come up before this Tribunal seeking

the relief of compzssionate appointment,

I have heard the learned counsel for parties

and gone through the record of the case,

Admittedly the railway employee Desh iaj
dizd about two years after the removal from service. This
e prastom gy ©
is not a case of dying in harness, sqdproviding employmant

to his dependents on compassionate grounds does not arise,



The epplication of the applicant has no merit and

it is dismissed at admission stage.
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